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ORDERS OF THE TRIBUNAL

1., RSER DATED €2-0°5-2083,

on seine mentiened this case is

taken up,
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the Applicant fer promstien, is his grievance
in this @riginal Applicacien filed under
section 19 eof the Admini strative Trisunals
Ac@l%S. |

It is the case of the Applicant
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(tis juniers),his cese did not receivesdue

censidera tien:for which he has filed a

v/

representacien under ANnexure-5 dated 29,07,
2093.Mz.3;M.?atnaik.bearn'eé counsel fer the
Applicant supmitted that in view of the

rarsenn el g@l_.actmgxit Memorandu‘m dated \-‘

19,8 7.2989 (4L page =17 £ the €. A, malked as
Ann exure-3) the Applicent is entitled te X
receive due censiderdtion for promotien,In the
sald premises, the Applicant, has virtually
prayed for a review DPC te gebt premetion as

Ser

Tax Assistant with effect - frem 29.04.208 2
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In the aferesaid gremises, having
heard Mz.Pttnaik,le-amed Ceun sel appearing
for the aApplicant and Mr.A,K.3¢se,Leatned
Seni~r Standing Ceunsel agpearing fer the
Department, this O, 2, is dig.®sed of
at the admissien stage,with directien te the
Resprndents te give due censideratien te the
grievance of the Appl jcant(as raised in his
rejresentatien under Annexule-5 dated
25.87.2883 and in this 0a) by keepinse in
mind the @ffice Memerandum of the pe_seamkl
pepartment(under Annexufe-3 dated 19,7.1989
at page-17 of the €A) and,if required, sy
hmle‘iin@a review DPC at. an early dat e,
-prefex:ably within a peried of 120 days frem
the date of receipt of a ceopy of this @:ée;,.
| | send cogpies of this erder te the
Respendents, alengwith copies of this €A, and -
free ce;ies of this nrier #m alse eiven te
Mr,J,M.Ratnaik;leﬂtneﬁ couns el ap earing fer

the Applicant and te M:.A.K.}amse.leamgd 8sC
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(appearing for the Respendents/pepartment)en whem
a cepy of this eriginal Applicatien had already ®een
‘ served,




